AN

2. Chie? "Ef" Adr Hars,

g 3; Controller of Defence

.4, AlT Ebrcg Record Officer,

Counsel for the Applicant

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
0.A.No,25/93 Date of Orders 8,1,1993
BETWEEN 3
Smt,Sarojini Natarajan | .+ Ppplicant,
AND
1, Union of India,
Through Secretary,
Min. of Defence,

South BlOCk
New Delhi- 110 011,

Alr #iCrs,
VayQ Sena Bhavan,
. :New Delhi ~ 110 011

P

T o e ity o 1

‘wRcepunts (Pensions),
Allahabad
' Subroto Park,,New Delhi =110 01D,

5. The DiStrict Treasury Officer, o ' a
- Guntuar, Apghra Pradesh, .» Respondents, '

.. Smt,Sarojini Natarajan
' (Party-in-person)

Counsel for the Respondents . Mr.M.Keshava.RaoJ .
D LGS - |
- l .h
)
CORAM 3

HON'BLE SHKI T.CHANDRASEKHARA KEDDY,MEMBEK (JUDL,)
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To . .
i. The Secretary,'Union of India,
Ministry of Defence, soutn Block, . L K
New Delhi-1il. |
2. The Chief of Air H.Qrs, e |
. Air H.Qrs, vayu Seha Bhavan
,New. Delni=11. .

3, The controller of Def
Allahabad. '
4. The air Force Recordofficer,
subroto Park, New Delhi=11.
.. |
5. The District Treasury Officer,
6. One copy to Mrs, Sarojini Natarajan,

H.No.9-1-43, Ag.College Foad
Theatre Bapatla-522 101, Guntur Di sY

ERE I

ence Accounts (Pensions)
| 4

Py
l

Guntur, A.P.
Party-in-person e

-

Opposite venkateswara,
7. One copy © Mr.M.Kesava kao, Addl.CGSC.CAT.Eyé} -33”_
///Bf’ﬁne spare copY. ! ‘ - ! y
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< Jie (N

. 1985 had. come into
The provisions of.tﬁeqhéﬁihistrative
Tribunals Act, 1985 w111 not apply

) .
ection 2 of the Admin;;t;at1Ve Tribunals Act makes it clear

to wh?@'th? AdministrétIQE'Tribﬁnalé_;ct,'léég is notl
8pplicable, inge tve Triur

effect 1,7,1985,

to certain persons,

‘The fact that the said Natarajan K,.was wmf.king'as
a Sergeant in Indian A{r Borce and was in uniform and \Qas a
member of Air Force is not in dispute in this 0,A, 1f the
said Natarajan has been alive today Certainly this Tribunal
will not be having jurisdiction to entertain any O,A, with
regard to his grievance relating to the service matter.'
Mmittedly the applicant is claiming the relief o$% wife'and
family member of the said Natarajan, As this Tribunal will
have no jurisdiction to entertain O,A. for redressal of the
grievance of the said Natarajan if he has been alive with
regard to hiS“service"matteE, it goes without saying that

the present O.h, also cannot be entertained aﬁkhe app11c§nt

is claiming the relief in view of her relationship to |
Natarajan K, ®§ his wife-g5h»aeJcheneuhj@gxumg;&e£AAn/tb45Ae4Am
Wﬁﬁ Tribun2l does not have
jurisdiction to entertain this O.A, and hence this °°A°#s
rejected under the provisions of 19(3) of the ﬂdminiStraﬁiVe

The parties shall bear their own costs.
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